
IN THE COURT OF SUB-DIVISIONAL JUDICIAL MAGISTRATE(S), UDALGURI, 
BTAD, ASSAM. 

 
G.R. CASE NO. 530/2012 
(U/S  447/294/506/34 I.P.C.) 
 
 

 STATE 

-Vs- 

1) Sri HarilalChouhan 

2) Sri ParamanandaRajbhar 

…………… Accused persons. 
 

 
Present:  Sri A.J. Baishya 

 Sub-Divisional Judicial Magistrate(s) 
 Udalguri, BTAD, Assam. 
 

  
 Ld. Advocate appeared for the prosecution : 

Mr. D. Dahal, Addl. P.P. 

 Ld. Advocate appeared for the defence : 

 Mr. P. Sutradhar. 

 
Evidence recorded on:23-07-2015.  

Argument heard on :   23-07-2015.  

Judgment delivered on:  23-07-2015.  
 
 

J U D G M E N T 

 
1.   Briefly the prosecution case is that one Sri BidyaRajbharlodged 

an ejahar before O.C. Udalguri police station stating inter-alia that on 22-02-

2012 at about 6-30 P.M. the accused persons entered inside his house and 

assaulted him and his family members due to some landed dispute. 

Accordingly, the concerned police station registered a case, started 

investigation and after completion of investigation filed charge sheet u/S 

447/294/506/34 I.P.C. against the accused persons. Hence the prosecution 

case.  

 

   



2.   Necessary processes were issued against the accusedfor 

causing their appearance before the court. Accordingly the accused appeared 

before the court. The copies of relevant documents were furnished to the 

accused. The offence u/S 447/294/506/34 I.P.C was explained to the accused 

to which all the accused pleaded not guilty and claimed to be tried. 

 

3.  POINTS FOR DETERMINATION OF THE CASE: 
 

I. Whether the accused persons, in furtherance of common intention, 

trespassed inside the house of informant and thereby committed the 

offence punishable u/S 447/34 I.P.C.? 

II. Whether the accused persons in furtherance of common intention, on 

the same day, same place and same time abused the informant with 

in descent words and thereby committed the offence punishable u/S 

294/34 I.P.C.? 

III. If so, whether the accused persons, in furtherance of common 

intention, threatened to the informant with dire consequences and 

thereby committed the offence punishable u/S 506/34 I.P.C.? 

 

  DISCUSSION, DECISION AND REASONS FOR THE DECESION: 

 
4.   Prosecution examined only one witness who is also the 

informant of this case.He has deposed in his evidence that due to 

misunderstanding of facts he lodged the ejahar. Later on their 

misunderstanding was been removed and they are now living peacefully. 

Accordingly the prosecution has closed its evidence. I have also not found 

any material to prove the case of prosecution. Accordingly I acquitted the 

accused persons from the charge u/S 447/294/506/34  I.P.C. and set them at 

their liberty forthwith. 

 
O R D E R 

 
5.   As the prosecution has failed to prove the case against the 

accused persons, so both the accused are acquitted and set them at their 

liberty forthwith. The bail bonds furnished on their behalf are also 

discharged from the case. The case stands disposed of.  



 

 

 

 

 

 

6.   The judgment is given under the hand and seal of this court 

on this 23rdday of July, 2015. 

 

 

Dictated and corrected by me: 

 
 
 
(Sri A.J. Baishya)     (Sri A.J. Baishya) 
SDJM(S) Udalguri, BTAD, Assam SDJM(S) Udalguri, BTAD, Assam.  
  
 
 
 
 
 
 
 

A N N E X U R E. 
 
 
 

A. Prosecution witness : 1) Sri BidyaRajbhar 
 
 

B. Defence witness  : Nil. 
 

C. Documents Exhibited : Nil. 
 

 
 
 
 
 
 

(Sri A.J. Baishya) 
        SDJM(S) Udalguri,  
        BTAD, Assam. 
 
 



 
 
 
 
 
 
 
 
23/07/15 
 

 Accused HarilalChouhan and ParamanandaRajbhar present. One PW is 

examined, crossed and discharged. Prosecution closed its evidence. 

Accused are also dispensed with from recording their statement u/S 

313 Cr.P.C. Heard argument advanced by both the sides. The 

judgment is also delivered today in the open court in presence of the 

accused persons. The judgment is tagged with the case record. 

 

As the prosecution has failed to prove the case against the accused 

persons, so both the accused are acquitted and set them at their 

liberty forthwith. The bail bonds furnished on their behalf are also 

discharged from the case. 

 
The case stands disposed of.  

 

 

 


